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efficiency even to' the private sector. I caD 
assure you that the cft'ort of our Ministry 
is that both in the field of tourism and in 
the field of aviation we should develop a 
dynamic, ImagiDati~e and forward 100kinS 
policy. In this hope, Sir, I commend the 
Demands for Grants to this honourable 
House. 

MR. DEPUTY-SPEAKEll Shrl 
Nambiar almost thought that the whole 
House, by ihe reply of the Minister, was 
movins on a supersonic plane. Let us now 
land safely and' put 'the Deman!'s to the 
vote of the House. I shall put all the cut 
motions toaether. 

All rh~ CUI morlolls ,,"e pur turd negtlll"". 

MR. DEPUTY-8PEAKER: I shall 
now put the Demands to the vote of tho 
House. The question Is : 

"That the respective sums not excccd. 
Ins the amounts shown in the fourth 
column of the order paper, be sranted 
to the President, to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the' 31st day of March, 
1969, In respect of the heads of demands 
entered in the second column thereof 
&pinst Demands Nos. 7S to 71, 126 and 
127 relatin. to the Ministry of Tourism 
and Civil Aviation." , 

The morlOIl iva.. adopred. 

1619 lin. 

Mlalstry of Laboar, Emplo)'llleat IUld 
RelabUitatlOll 

MR. DEPUTY-SPEAKER: The House 
will now take up discussion and votiOS OD 
Demand ,Nos. 63 to 67 and 123 relatins to 
the Ministry of Labour, Employment and 
Rehabilitation for which 4 hours have 'boen 
allotted, 

Hon. Members present in the aouse 
whp IIro desirous, of movins their cu't 
motio!lS !!lay ~nd slips to the Table within 
U minuJet i!ldiC4tlN , the serial numbers, ot 
Jh' ~,*!!!otiq~ .~!!f¥ ,voul4 I~~ to '!!\lV" 

Demand No. 63-Mlnlstry ofLabonr, Empl~ 
me nt IIIId Rehabilitation 

MR. DEPUTY-SPEAKER 
moved : 

Motion 

"That' a sum not exceeding RI. 
68,07,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Ministry of Labour, Employment and 
Rehabilitation' .. 

Demand No 64-D1ftCtor Genm.l, , Mines 
Safety 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceediiig Rs. 
44,32,000 be granted to the President 
to compelte the sum necessary to defray 
the charges which will come In course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Director General, Mines Safety'." 

Demand No. 6S -Labour and Employmeat 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That a sum not exceedios Rs. 
12,65,48,000 be sranted to tho President 
to -complete the sum necessary to defray 
the chilr8CS which will come in course 
of payment during the year endins the 
31st day of March, 1969, in respect of 
'Labour and Employment'· ... 

o-d No. 66 -Expenditure on Dlaplaeed 
Person. 

MR. DEPUTY-SPEAKl;!R 
-moved.: 

Motion 

''That a sum not exceedina RI. 
10,73,54,000 be granted to the President 
to complete the sum necessary to defray 
the char.ges wbich will come in course 
of payment during the year endins tho 
31st day of,March" 1!!69. in respect ot 
'~~!lillJrP ll.JIl?ispl~ p~~~' ," 
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Demand No. 67-0ther Re,enue Expenditure 
of the MinJrtry of Laboure, ElQployment 

. and Rebabilitation. 

MR. DEPUTY-SPEAKEf-t 
moved; 

Motion 

"That a sum not exceeding Rs. 
15,12,000 bC granted to tbe President to 
complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Other Revenue Expenditure. of tbe 
Ministry of Labour, Employment and 
Rehabilitation·... . 

O~mIlDd No. 123-Capital Ootlay of the 
Ministry of Labour, Employm~Dt and 
Rebabilitatioo. 

MR. DEPUTY-SPEAKER Motion 
moved: 

"That a sum not exceeding Rs. 
5,27.28,000·'be granied to the President 
to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March. 1969 in 
respect of 'Capital Outlay of the 
Ministry of Labour, Employment and 
Rehabilitation'." 
SHRI K. M. KOUSHIK (Chanda): 

Mr. Deputy-Speaker, SIr, it is now an 
acknowledged fact that the wealth of a 
country, among other things, includes man· 
power and it is not confined to the money 
content of the country. With this back-
ground, it is necessary to see that this 
JDllripower, which is a synonym for labour, 
is actually preserved and preserved well 
and us"ed to the maximum capacity in 
order to help our industrial development. 

In the rec.ent past we had huge loss of 
manpower in the form of man-days lost 
due to gherraos, strikes, gl)4s1ow tactics, 
·pen down strikes and so on. Unless we 
examine the causes at the root of these 
and remedy them. the industrial deve!op-
ment of our country is a far cry in the 
wilderness. 

In the days gone by, there was real 
'capitalist exploitation of the labour. The 
"labour were poor and, in fact, t hey had no 
collective bargaining capacity. the trade 
unionism was not very much developed 

. and the result was that tbe great man, 

Karl Marx propounded his theory of 80cial-
ism and state ownership in order lo safe-
guard the interests of labour:' Now even 
those . countrie.s have been retenting on 
State ownership and they are reverting to 
market economy and profit motive: The 
reason for this change in those countries 
is not far io seek. Today the trade unions 
are very well developed. The labour have got 
conective bargaining capacity and there 
are eoough laws to safeguard the interests 
of labour. The result has heen that there 
is a change from the· Karl'Marx theory to 
private ownership to a considerable ex-
tent. 

But, what is the position in our 
country? It is true ·that during the 
British time there was exploitation of 
labour hy the qpitalists and no doubt 
about it. The labou~ was getting only that 
wage for which it had bargained with its 
employer, and nothing more. That was 
nOI even a living wage. not to speak of 
a fair wage. There were no unionsJ there 
were no labour laws,' thete was no question 
of any collective bargaining. trade unioDism 
was in the initial stages and therefore, 
the condition of labGur was really deplora-
ble. Therefore, in or about the year 1931, 
the Royal Commission on Labour ·was set 
up to make an enquiry in this regai'd. On 
the basis of the recommendations of this 
Commission certain labour laws were 
enacted, but those laws actually did not 
bring about much change and the wages 
continued to remain inadequate. The 
result was that strained relations b!:tween 
the employers and the employees conti-
Dued. . 

It was only after Our ihdependence a 
very important labour Act, . n·amely. the 
Minimum wages Act. which guaranteed a 
minimum wage, in certain industries, was 
enacted and enforced. Wherever the Mini· 
mum Wages Act did not apply, wage boards 
were set up. The wage boards made re-
comiDendations and the Government im-
plemented or enforced the unanimous 
recommendations of the wage board. 
Altbough all those laws were enacted and 
enforced. even then, there was no· provision 
·to cover' certain unforeseen COntingencies 
connected with the workers' life. Firstly, 
there was no provision for his illness. 
There was no provision for the payment' 
of moi!'=y to the lIependents in case there 
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.,'" premature death of the worker. 
Similarly, there was no provision against 
dismissal or removal. These were some of 
the several difficulties which were ex-
perienced in spite of the existence of seve-
ral labour laws aftet the achievement of 
independence. 

The Employees State tnsurance Scheme 
provided against some of these calamities. 
Wherever power is ulied, or 20 and more 
labourers a.re employed if no powe£ is 
used, this scheme becomes applicable. 

[Sbri Sal Raj Madbok in the Chair) 

This scheme now covers 34.48 lak·hs of 
workers and tbe scheme provides· for medi-
cal aid, sickness benefit, maternity benefit 
and pension to dependents in case of pre-
mature death of the workers. 

The Provident Punds Act, a&ain, is 
another innovation In Favour of labour. 
This Act has be~ applied to 32,181 
factories covering 40,50,000 workers and 
the total contribution by the workers 
comes to about Rs. 110.10 crores. 11 also 
applies to collieries and 1286 collieries 
and 4,50,000 workers are covesed under the 
provident fund scheme. 

In addition tbe workill!! conditions in 
factories and lllines have been greatly 
improved beeause of the rules and regula-
tions under the Mines Act and other Acts. 
There are 8_al wdfare measures like 
creches, scbools, clnbs and so many other 
things. Housing facilities, of C012rse, I 
have to say with great regert, have not 
been adequate at all. If anybody has a 
casual look at the housina facilities. afford-
ed, it presents a very pitiable picture. It 
is most insanitary and dilllY. They do not 
even have accommodation ellDugh for a 
pair. 

SHRI N. SREEKANTAN NAIR 
(Qui Ion) : Why do you not make. him a 
deputy minister 1 

SHRI K. M. KOUSHIK Thank you 
very much. Whenever I need. your recom-
mendation, I will come down to you.. 

AN HON. MEMBER.: You. are nQt 
tbe Prilll. Minister. 

SHRI K. M. KotrSHIK: The Hous-
ing scheme has not dor.e well and I request 
the hon .. Minister to make a nOle of it 
and see that better accommodation is pro-
vided to these people. 

J have given whatever progressive 
measUTeS ha'le been adopted so far and I 
will now come to the main point as to 
why there are so many strikes and gheraos 
and wby so many mandays are lost. What 
is the reason that in spite of all these pro-
gressive measure~ there are all these strikes 
and so many man days are being lost 7 
That is the thing that is important. That 
is why I was just outlining what was done 
and now I am coming to the real point. 
So, my hon. friend need not be worried 
about that. 

1 do not want to go extensively into 
this but iF you look at the statistics 0.11 
page 55 of the Pocket Book of Labour 
Statistics that has been suppiied to us--
I talo it as quoted -yon will see thai From 
1951 10 1966 tbe strikes are increasinll. and 
the number of work-ers involved in strikes 
is also increasing. The maooays lost in-
creased considerably; it has gone to six 
figures and seven figures. This is tho posi-
tion. I have not got the 1967 figures but 
I am quite sure that tbe statistics of 1961 
will be still worse because really the whole 
of Bengal was paralysed and every factory 
had been closed down. Therefore tbe 
mandays lost in 1961 must be very much 
mOD than in previous years. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HAntI) 
They are nearly the same as for 1956. 

SHRI K. M. KOUSHIK : 
know. I have' not got tho figures. 
you very mudt. 

do not 
Thank 

What I submit now is that we have 
now to see why, in spite of all tbese pro-
gressive measuros adopted by the Govern-
ment, there are so many strikes and 
gheraos, why so many mandays are· lost 
and why production suffers? 

In my opinion labour is still illiterate 
and this illiteracy i. being taken advantage 
of by PIofessional politicians and political 
p"rties and the trade unionists. These 
two cluse. are DDt interested in thl: indllS-
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try itself. So, they have no heart in the 
industry. They are politically motivated. 
They have a grip over the labour. This 
appears to me to be the main reason why 
we suffer O'D aceo'unt 6f these gheraos, 
strikes etc. All this is due to lack of edu' 
o8"tlon. Therefore, what I want to iltlpress on 
rtI'e" hon. Minister is that these people 
should be given education. By education, 
I do not mean literacy. The education 
that I want is the workers' education 
which should give them an idea of indus-
trial. democracy with regard to tlTeir rights 
and liabilities .s a worker in a pArticular 
concern -Trade unionism. Unless this 
kind of workers' education is given to 
them, it is not possible to get them ex-
tric.ted from the grip of these political 
leaders and trade unionists who are 
professionals and who have no interest, 
.s I have said .lready. in the industry 
itself. The workers should be able to 
understand what is industrial demo-
cracy and they should be able to under-
stand and manage their own unions with-
out any interference either from the 
Government or from any political parties 
or political leaders. This is very impor-
tant. 

The seeond j1('Iint that I would submit 
is'that the recruitrrrerrt of personnel in the 
Labour Department, I am sorry to say, i. 
most unsatisfactory. I sbonld also be ex-
cusell to' say thlO!, in times gone by, penple 
m.ve" beeR caring for th .. pedigree of dogs 
bur'today, unfortllllate/;y, our GovernR>Ollt 
dos nol e'<'eD c ...... for the pediare.tr of -; 

SlJRI D~ C. SlIARMA (Gurda.puT): 
Don't compaTe dogs with men. Unterruplion) 

SHRI K. M. KOUSHIK: Whathap-
p8IIS i. this. I have actually seOll it,my-
self. Theie officus w no lIP for inspec-
tion stop with the employer, stol' in the 
reothou""" enjoy his hospitality and usc 
nis conveyaDces. So, their soing for 
illSpection to safeguard the interest. of 
labour i. more nominal than real. Ther<' 
IDIIIst be ac«ta;D BIIIGun! of judicial seclu-
sion when an oIIieer soes for m.pection. 
The, otllcer nwst be abl e to do his duty 
with a. free conscience. If a raan elJjoys 
Ille oospilaUty ill the· ma.nncr said. I am 

sure, the imp letion will be a farce and 
will have absolutely no meaning. With 
the present personnel, I hove seen all these 
things going on, Therefore, some method 
should be adopted to see lhat these 
people do not take recourse to these 
things. 

The personnel slJould not 00 kept for a 
long time at one place, I have seen that 
they get a vested intere~t. In order to see 
(bat there is no ve~ted interest created, it 
is very necessary that lhe people should be 
transferred after two years and t hat they 
should not be kept for a long time at one 
place. The proper recruitment and trans. 
fers after every two years are also very 
helpful to see whether the labour laws are 
properly implemented. 

The country itself is passing through' a 
very critical period. All sections of the 
people are passing through a very difficult 
situation. In such a contingency 1 the 
boosting of production is the only means 
to get over. This. again, means and im .. 
plies an industrial peace and, without an' 
Industrial peace, it is not possible at all 
to boost production. It is here where the 
militant trade union leaders do not see' eye 
to eye with persons who have an objective 
assessment of the position now. Day in a'nd 
clay ont, we have the gheraos, we have the 
strikes, we have Lhe pljn·down strikes and 
we have the go-slow tactics. So, with all 
this, to expect any production or to- boost 
production would be a dream. 

There is no discipline in industry. The 
managerial staff is subject to all sorts of 
torture, ooginning from confinement and 
eooins, with murde" It is only the other 
dayin a labour oornmilt~ meeting beld at 
Delhi, oa. of the' trade union leaders went 
OD to say tnat this industrial law is a law 
of the exploiters and that he is not going 
to give any respect 10 it. Not only tbat. 
He went flKlher to say that if tbe High 
Court. do GOt beh""e in a re.,.,osibJe 
manner, they are, going 10 gherao the HisR 
Court. What a con tempt UOU!l' sta{ement ? 
Then, a Cabinet Minister of West Bengal 
says Ihat this is class justice. 

AN HON. MEMBER: Former Minis-
ter. 

SHRI K. M. KOUSHIK: I am very 
sorry. 
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So the olher Marxist leader of tbe 
West Bengal Cabinet says that for a class 
society justice is also class Jusiice. If im-
portant leaders give vent to such expres-
sions I don't think anytbing else can hap-
pen except disastrous consequences. Be 
that as it may, tbe political motives behind 
a 11 this is writ large. Therefore, I have to 
say that these unions should not be operat-
ed by any of these politically motivated 
parties and political leaders or eveD pro-
fessional trade union leaders. Our work-
ers are illiterate and they need to be edu-
cated· to see that they manale themselves 
and they sbould man the unions themselves. 
Their political leaders are feeling tbat by 
creating chaos they will be able to achieve 
their political ambitions. Tbey foraet ODe 
basic fact that unless production is increas-
ed the liviOl conditions of Labour canno~ 

increase. They are missiDl tbis basic fact. 
Unless the workers are extricated from the 
Irip of these politicians and other leaders 
it is not possible for our production in the 
factories to go up. I therefore submit that 
this is a matter which ouaht to be seriously 
taken notice of and necessary S~p& taken. 

. With regard to this problem what I 
would advoca~ is a free trade union move-
ment. I have the privilege of quot;ng Shri 
V. V. Giri, when he spoke at Jamshedpur 
in the Labour Relations Institute. 

"Referring to Wage Boards for indus-
tries he said that organised lahour 
unions would themselves obviate the 
necessity of such boards and bargain 
directly with employers for maximum 
wales possible witbout creating a posi-
lion where boards were statutory in 
character. Such wale boards provided 
the starting points for disputes rather 
than bringing about solution of the 
problem." 
Therefore I have the authority of con-

siderable repute in tbe labour field, tbat is, 
our Vice-President himself .. and I there-
fore submit that this must be taken into 
account. 

The last point which I would like to 
submit is this. The reaction of the Ameri-
cans about fifteen years back was the same 
as it is today in our country with regard 
to tbe introduction of modernisation and 
rationalisation. So in America, after the 
iDUoduction of modernisation and ratiOll8-

Iisation, unemployment has lone down and 
employment has gone up and our people 
will feel the same thinl in courSo of 
time. 

In their anxiety to live more and more 
to labour,. the government have lost. silbt 
of the employers and consumers. 

As a matter of fact they have to look 
to both sides, the consumer and the em-
ployer on the one hand and labour on the 
other. The employer has nothinl at 
stake and it is the consumer ·wbo is hit. 
He is the beast of burden. 

Sir, in the last 10 years, six· timeS the 
coal prices have been increased on account 
of the award of wage boards, iillerim 
walO:S, etc. So, who suffers? It is ,;·ot the 
employer. Every time the wages go up, the 
coal price also increases. Who is the beast 
of burden? It is the consumer. The em-
ployers do not lose, the exchequer does not 
lose a farthing. It is apparent that the Govern-
ment is trying to get the good wishes of 
the lahour for its own ends, to use them as 
a lever in the elections because -by increas-
ing the coal price, they iry to carry the 
favour of the labour at the cost of the con-
sumer. This is something which cannot 
appeal to any reasonable man. The Govern-
ment is there to jlidae, with the labour on 
the one side and the employer and the con-
sumer on the other side. You must hold 
the balance. Well, I ask you whether any 
job study· has been made. You simply in-
crease the wages but do not correlate it 
with the outlUm. After the wage increase 
is given, the outturn must improve produc-
tion. Unless the outturn is correlated with 
walle increase,. you can never improve. 
Have a job study for each job and that 
oullurn should be insisted. Whether the 
wages are in"reased by 100 per cent or 
200 per c"nt it does not matter. . 

Lastly, go-slow lactics and pen-down 
strikes have become very common.. Has 
the employer any remedy? Can he cut 
the waaes of the labour for that day for 
these tactics? Therefore. the thinl is go-
. iDl only one way. It is a one-way traffic 
and, lherefore, I submit that as there is 
what is known as the National Labour Re-
lations Act in other couDtries, a provision 
to punish unfair trade practices, a similar 
enactmenl should be made here to provide 
apiost any lIIIfair labour practice, either b)' 
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the employer or by the labour in which 
case these go-slow tactics and pen-down 
strikes can be controlled. 

DR. MELKOTB (Hyderabad) Mr. 
Chairman, Sir. I thank you ror giving me 
this opportunity to say a rew words on the 
demands or the Labour Ministry. Sir, may 
I congratulate the Ministry for the excel-
lent work they have done during the year 
in spite of the recession, in spite or the 
high cost or living and in spite or very 
many adverse conditions that are prevailing 
in the country to·day. Sir, by saying thi., 
may I say that after loing througb the reo 
port or the Ministry, 1 am surprised with 
0110. statement t\tat they have made 
wbich I have been speaking about ror the 
past 2-3 years continously and tbat is with 
regard to tbe statement about the public 
sector undertakings wherein the number or 
individual grievances reported has gone up 
rrom about 60,000 to about 93,000. Last 
year also I made a similar remark and if 
you go through the report for the past 
three. years, one year it was. somewhere 
abou t 24,000 or 25,000, then it went up to 
about 40,000, then it went still further up to 
55,000. Tbis time it is somewhere about 
93,000 out of which it is said about 87,000 
or 90,000 grievances were settled. It is a 
very good achiovement, personn el officers 
have done exceedingly well. They must be 
complimented. Now what are these grie. 
vances about 1 Last time I have mention-
ed it ·and I have got to repeat it again that 
out of about 56,000 grievances in 1965, 
mnre than hair or them related to non-
implementation or service conditions. Now 
in these public sector undertakina', why 
huthc worker got to go to the Management 
and tell them 'This is my service condition. 
Why don't you implement it l' and still 
the management does not implement. The 
management knows what the service con-
ditions are and what should obta;n to an 
employee and hence the question arises 
wbether it is at all necessary (bat an em· 
ployee should go on makinl a complaint of 
this nature to be redres.ed by the Labour 
personnel. 

This is an atrocious thing to speak 
about. That it should have gone up from 
about 60,000 to about 93,000 is an unpardon· 
able thing. I cannot understand how 
the . management functions. It only 
JIMIIIII ",lit tbf JIIUlBf~t·" .be~IIIIOlJ 

oblivious of the situation in the country 
and they trample on the rights or the workers 
with regard to their service conditions. 
Can anything worse than this occur in any 
country? And still the Labour Ministr, 
mentions this in the report without appa-
rently taking adequate action in the matter. 
I would like to know what action they 
have taken to reduce the number because I 
find that it is going up year after year. 

While bringing this to the notice of 
Government because these public sector 
undertakings are directly under the control 
of Government, 1 wo,lld like to ask what 
is it that the private sector will not do if 
they find that the public sector is, behaving 
like this. What action has been taken by 
the Labour Ministry to reduce this num-
ber? This is a matter about which one 
could dilate very much upon, but I bave no 
desire to say much. But I do hope that 
the Ministry will take cognisance of this 
and see that such thing. do not occur in 
future. 

SHRI N. SREEKANTAN NAIR: 
There are higher bureaucrats in the public 
sector undertakings. . 

DR. MELKOTE: I have made my 
point with all tbe vehemence that I can 
command. 

My next point is with regard to the 
other types of grievances of individuals. 
Here also, the number is going up. Last 
time, it was somewhere about 25,000 or· 
30,000, -but this time it has gone up by 
another 40 to 45 per cent. These are 
matters on which I would not like to speak 
much. But I hope the han. Minister wbo 
is very vigilant and the Secretary to the 
Ministry who is really anxious to see that 
these things do not occur will take proper 
steps in this regard. I only hope tbat they 
would not stop publishing these figures next 
year. in order to obviate my talking about 
them but they will live such figures again 
to us on this aspect of the question. 

SHRI HATHI: The fact that they are 
published shows our sincerity. 

DR. MIlLKOTE: I am glad about it 
tilat the han. Minister thinks this way, b~t 
I would submit tbal crili~i$1II 'h9\11~ \19 
W~_ $0 tPfal. . 
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The previous speaker had waxed elo-
quellt OYer the question of labour Jaws 81Id 
fl1)W they were bdng implemented. There 
are s""era I th ings to be borne in mind in 
thi,; connection. The Labour Ministry i$ 
a Minisfry which deal; with human Tela-
tions. In a paM country like ours where 
unemployment is ~o IIreat. what is it that 
we cannot speak about? There is not a 
labour problem that we cannot speak 
about. But within the limited time at 
our disposal we have got to restrict our 
speeches. Therefore, J would like to bring 
to the notice of the House one more aspect 
of the Question and it is this. In March, 
1966, and particularly we in the He'use 
had made a demand, and J had put for-
ward the idea that a national commission 
on labour should be appointed to go into 
the question of all kinds of labour pro-
blems, which has now been set up. That is 
very important. Ours is a pOOr country. 
The public sector undertakings are expand-
ing. Ultimately it is the public sector under-
takings that have got to deliver the goods. 
We want a socialist economy, and, therefore, 
the flmount of investment in the public 
sector is increasing. But year after year 
I do expect some kind of inrormation as to 
the direction in which the country is pro-
gressing from the Labour Ministry, because 
I do nol know where else to go to. [ 
have been watching the debate OD the 
Demands of the other Ministries through-
out and I do not find a reply to my point. 

What is our inYestment annually? Recently, 
the Hazari report which had been debated 
upon here had pointed out that the empire 
of the private sector seemed to be iocreas-
i1li and they were making huge profit. ; 
about 173 of these biggish people had cont-
rol over about 80 per cent of the capital 
invested in the private sector big industries 
and they were controlling the medium-sized 
industries also, and they are allowed to do 
this. In spite of thi" they the industria-
lists, say tbat labour is not giving an 
adequate retura and is not producing what 
the industrialists desire from them. May 
I know in what country labour is giving 
this kind of return for the wages that he 
is getting and for the living conditions that 
are prevalent in OUT country, where in spite 
of everything bad said about bim he is 
givin& the profits to the private sector or 
~Cll Ille public 5cctof IIDliertlliiDfs. lUl4 

yet be .is·beini treated in Ihis padicular 
niggardly fashion? 

I have to make il clear that it is the 
duty of the Butlrorities to guarantee the 
lI,bouT renain ftsential living conditions. 
Here, in -our country, there is no pTOvision 
of -employment; it is not .:ompulsory; 
Government has not held out that promm:. 
When we ~J'elilc 1)[ unemployment in 
America.,.. Engl""d. what does it -mean 
there? Tltere "nelinds provision in the 
comtitution for employment whicb is a 
compUlsion. GOYernment has got to liive 
them -employment. 'In 1965 when I w-ent 
to England. I asked them about their lIn-
employment problem. They said it was 
300,000. I asked What was their employ-
ment potftltial. They said 500,000 jobs 
wer~ going abesging. What does it mean 1 
It only means this that an employee gets 
into. a job today, finds that there is 
allOther better job with a betteT salary 
.. nd therefore he giYeS up his present job 
to take up the other job the day after 
tomorrow. It is this sort of unemploy-
ment problem of a temp""Bry nature which 
they ha"" 80t to face. 

Similarly when I was in Australia as 
a member of 3 parliamentary de/eiation. 
I found the same type of unemployment 
there. But here the unemployment prob· 
lem is chronic and we seem to be sleeping 
over it. 

lsi! not ti_ when the COiJJltry i. now 
faced with this trend orunu.ual unemploy-
ment, when there is Ieceo.sioo in iudu.tTial 
production that w.e should all combine to 
tackle this .problem? I 40 Dot l<now who 
in Governtnent is makine an <:am .. t 
a Itempt to taclde this problem. 1 perso-
nally feel that it is the Labour Ministry 
that should be given the maximum power.; 
to deal with this problem. I haye bet:n 
saying for the past ten years that I have 
beeD in Parliament, that the Labour 
Mini.try is the mo..t neglected department. 
Every other MiDister thinks that he i5 
mast~ {If the situation an regard to labour 
problems of his Department. It i. only 
when the other Ministries are in didicwties, 
they come to the Labour Ministry to seek 
help and not otherwise. 

The GOYOlnment ha. not realised that 
the Labour Ministry is a Yery important 
~lIIfI)t of "Qv.orJ1lllfAI, ~ WOolif 
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Minister sboulll bav. sulicient powers to 
deal witb tbese problems on a compreben-
live and overall national basi. and the 
otber Ministers bav. to abide by his deci-
sions. If this is not done, things will 
continue as they are today. 

SHRI ATAL BIHARI VAJPAYEE 
(Balramp.r): The Labour Minist!,r is 
powerful. Only he don not usc bis 
powers. 

DR. MELKOTE: Nobody seems to 
care for him. I know what is happening. 

I am offering this criticism for this 
simple reason that the day has come when 
we who are working in the labour field, 
democratically inclined, we who want to 
increase production, who are also interest-
ed in the welfare of our working class and 
who want to see that we progress alonl 
Qur desired goal, should combine tOlether 
and act so as not to live scope for tbose 
who want to create tension,· who want to 
resort to gheraos and bring down produc-
tiOR and oppole all those who want to 
create divisions among th' ranks of labour. 
Should we not all, -the democratic forces, 
-combine together in the interest of 
the country' in the interest of the lIeces-
sary production loing on unimpeded in 
&ational interests? At the same time, 
should not the employers, in tho private 
sector as well as in the public sector create 
the necessary conditions where the workers 
can put in their best? 

This is a very important poinl. 
would like to appeal to all sides of the 
House to sit up and tbink over this prob-
lem of what we have to do in this matter 
to bring about this desired objective. 

Even today. we in ollr country, are Dot 
in such bad position as.Germany was in 
1947. But today Oermany Is at the top 
level. Everybody is prai.inI Germany for 
the way it dealt with its economic prob-
lems. The German worker says 'I work 
for my country'. Tbe manqer says '( 
work for my country'. Here what is the 
approach. I was Ii.tening to the member 
wllo preceded mo. I am prepared on 
bellalf of INTUC to say thl,. Wo are 
prepared to give all co-operation to secure 
greater production and peace ia Industry. 
But will wo pt tho aecess"r), encourqe-
~eQt? 1 know tbe WilY tl!9 JDan"acmont, 

proceed about this matter. For the sake 
of a small profit, they are prepared to 
prefer one Union to aDother. If it is a 
matter of some additional profit, they will 
not shirk from playing one union against 
another. Is tbis the approach that should 
be followed? 

When we are talking in terms of the 
nation, in terms of productivity, in terms 
of prolfe •• in tbe country, should we not 
give up this kind of atti tude? 

I come now to the facilities created for 
workers for training. I would like to ask 
the Ministry. For the past 20 years, we 
have bad several rraining programmes in 
the country. How many of these people 
who have been trained as craftsmen, for 
example, bave become managers, and in 
what industries? Let tbem sbow one 
industry where it bas been done. 

When I was in Switzerland, I asked 
them who are the trainees. They said 
the trainees are taken from Vth form and 
VUh form. Then in their factories or in 
the Zurich Institute, they are trained and 
there they gain tbe necessary knowledge. 
Tbey said 'These boys are loing to be the 
fulure manapu here in our factory. They 
go upto Rs. 10,000 or more. How many 
of our craftmen wbo bave been trained 
have liven that kind of Irainina and neces-
sary facility? How many of them have 
been properly educaled and properly 
trained? II is only tbose people wbo 
pt trained in the factories properly and 
adequately that can manage the factory 
and look after it well. In how many cases 
bave tbe proper traininll been given? Can 
the Minister point out one single instance 
where the step in this direction has been 
taken? In my evidence before tbe wel-
fare committee concerninl tbe social condi-
tions of tbe workers, I made out this 
point tbat Ihe worker's education thai is 
imported sbould not only be to make tbose 
workers efficient to run the unions but to 
enable tbem to become managers as well. 
How long should til e poor worker continue 
as a craftllDan? Should he continue like 
Ihat throughout bis life? Has he no fur-
ther ambition and should it not be the 
ambition of this Ministry, yourself and 
myself. aDd the country, to see that if we 
want the country to prolress, the worker 
who i. trained in the factory should ri'g 
10 the bi~b~~t !9vol in tbe ig<!ustry ./ 
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[Dr. Melkotel 

at ~ li~ ~ 'crT{ ~T wm: ij-
~T m.: ~#.mr 'fi': ~ I 'Q1R 

~ ~ if ll;if; ~ ~T w.rzr;l ~'Ml'. or 

Sir, I can go on talking eloquently like 
this, but I do not want to take much time 
of the House. All that I want to suhmit 
in this context is that Labour Ministry has 
got to sit up and re\f ise its whole pro-
gramme to see that the worker gets the 
necessary hold in the body politics and 
rises to the highest level in the industry 
and in the estimation of his countrymen. 
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17.00 hro. 
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17.31 lin. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND COMMUNICA. 
TIONS (DR. RAM SUBHAG SINGH) : Sir, 
as decided by the Business Advisory Com-
mittee to-day just now under your Chair. 
manship, the Debale on the Demands for 
Grants of the Ministry of Labour and Jte. 
habilitation will conclude to-day and the 
·Labour Minister may be asked to reply at 
6.30 p. m. 

AN HON. MEMBER: 
hours. 

It was 4 

MR. SPEAKER: Not only this Minis-
try, some other Departments, also like 
Social Welfare Department, they want to 
discuss. They want three hours. So, 'if 
you do nOI cut ODO or two hours some-
wbere, WI! will not reach those Mini.strici 
at all and tbey will be guillotined. 

S~I $. ~DAPPAN (M~ttur) : Was 
lIJ1rJ!l!!!, ~~g9~ I\)\>UI 9J1l lIi"l!9~ JP"!la11 


